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Cases against Reservation Policy

4451. SHRI H. M. SAWANT: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) how many cases against reser-
vation policy of the Ministry of Rail~
ways in respect of Scheduled Castes
and Scheduled Tribes are pending in
the various High Courts and Supreme
Court of India;

~ (b) in how many such cases stay
" prders has been vacated by the Courts;

(¢) the number of cases in which
stay order has not been vacated; and

(d) if so, what action has been
taken for getting the stay orders
vacated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

: (a) About 200,

(b) &3,
(c) 117.

(d) Vigorous attempts are being
made to get the stay orders wacated
through the Government Advocates.

40-Point Rosters

4452. SHRIT. M, SAWANT: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether 40-Point Rosters have
been operated since the reservations
in promotions have been challenged
in the High Courts and Supreme
Court;

(b) if so, how many Scheduled
Castes ang Scheduled Trxbes emplo-
yees in each department and each
category right from Class I to Class
IV have been provisionally promoted
against the 40-Point Roster from
October, 1979 to November 14, 1980;

(¢) how many general candidates
have becn promoted against reserved
roster point during the gtay order
granted by the Supreme Court and
other High Courts; and

.(d) whether Government propose
to treat these posts as carry forward
vacancies in the light of Supreme
Court judgement dated 14th Novem.
ber, 1980 in the Akhil Bhartiya Sosit
Karamchari Sangh Case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d). The informa-
tion is being collected from wvarious
Zona] Reilways/Production Units and
wil] be laid on the Table of the Sabha.

Recruitment of QOashiers

4453. SHRI T. M. SAWANT: Will
the Minister of R.AILWAYS be pleas-
ed to state:

(a) whether it ig a fact that there
has been g ban on the direct recruit-
ment of Cashiers on the Indian Rail.

- Ways;





